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(2) Amendments Lo the Articles of
Association of the Bokaro
Stee] Limited. [Placed in Lib-
rary. See No. LT-4800/85).

REPORT OF TUE STiny Te's1 oy Dmec-
TORATE  Grormal ov  TreBNICL
DeveLormeENT (PaART 1),

The “nister of Suan'y and Techni-
€a] Development in the Ministry of
Indusiry and Supp!y (Shri Raghora-
mal:h): 1 heg to lay on the Table
& cupy of Report of the Study Team
on Directorate General of Technical
Development (Part I). [Placed in
Library, See No. LT-4810/65).

NOTIFICATION uNxner EsSENTiaL Com-
MODITIES Act, 1955

The Deputy Ministey in the Ministry
of Commere= (Shri & V. Rama-
swamy): I heg ‘o lay on the Tahle—-

(1) a copy each of the following
Notificetions under sub-section
(6) of seet on 3 of the Es=sen-
tial Commodities Act, 1955:—

(i) The Art Silk Textiles (Pro-

durtion and Distribution)
Control {Amendment)
Order, 1965  published in

Notifieationp, No. SO. 1347
dated the 1st May, 1985,

(ii) The Art Silk Textiles (Pro-
duction and Distribution)
Control (Second Amend-
ment) Order 1965, publish-
ed in Notification No, S.0.
1901 dated the 19th June,
1965,

[Placed in Library. See No. LT-
4811/65).

12) a copy each of the following
papers: —

(i) Notifleation No, S.0. 2831
dated the 28th August, 1965,
making certain  further
amendments to the Rubber
Board (Provident Fund)
Rules 1865, under wmub-
section (3) of section 25 of

1347 (A1) LSD-—S.

Business of the 4980
House
the Rubber Act, 1MT.
[Placed in Library. See No.
LT-4812/65].
(ii) Audit Report op the

Accountg of the Tea Board
for the year 1063-64.
[Placed i Library. See
No. LT.4813/65).

Goy, Damar axp Diu CEMENT CoNTROL
OnrpER

The Deputy Minister In the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): 1 bey (o lay un
the Table a copy of the Goa, Daman
and Diu Cement Control order, 1985,
published in Government of Goa,
Daman and Diu Gozette dated the
22ng May, 1965, under sub-scclion (8)
of section 3 of the Es ential Commo-
ditics Act, 1955 (Placed in Library.
See No. LT-4814/65].

11.02 hrs.
BUSINESS OF THE HOUSE

The Minister of Communizations and
Parllamentary Affalrs  (Shri  Satya
Narayan Sinha): With your permis-
sion, Sir, 1 rise to gnnounce that Gov-
ernment Business in this House for the
week commencing 13th  September,
1965, will consisy of:—

(1) Consideration of any item of
Government Business carried
over from today's Order Paper,

(2) Cons‘deration and passing of
the Press and Registration of

Books (Amendment) BIilL
1964, as passed by Rajya
Sabha.

(3) Consideration of a motion for
re'erence of the Jawaharlal
Nehru Universitv Bill, 1084 to
a Joint Commiltes.

(4) Consideration and passiog
of:—

The Lify Insurance Corporation
(Amendment) Bill, 1968,
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[Shri Satya Narayan Sinha)

The Coal Mines Provident Fund
and Bonus Schemes
(Amendment) Bill, 1965.

The Cardamom Bill, 1965,

The Seamen's Provident
Bill, 1965,

The Employee's Provident Funds
(Amendment)  Bill, 1964,
as passed by Rajya Sabha.

(8) Further discussion on the
statement on oil policy by the
Minister of Petroleum and
Chemicals laig on the Table
of the House on the 16th
August, 1965 on Wednesday,
the 15th September, 1865 at
3pm,

‘Mr, Speaker: Shri Yashpal Singh.
Only items should be mentioned.
There ought not to be any :peeches.

Fund

o amare fag (fmar) o wes
wgrEa, a57¢ A A feed F
It ¥ A gOTT 9T IA 41 FHE gU
14TAN e oA agngfe
gn & qrzT # Am g & w®
w7 g% gaa Fm s

Bhri 8 M. Banerjee Kanpur):
According to the announcement of
the hon. Minister of Parliamentary
affairs it appears that we shall have no
discussion op foreign affiirg even
next week. May 1 submit that this
Housn s not nterested to know what
our Government is doing about Kash-
mir, that is, the military sid~ of it,
but we are getting news from Peking
Rodin and other sources about tha
Chin~ge threat to the sovereignty of
our countrv and the recent happen-
ings Ip Indomesia and other things.

Mr. Speaker: T requested in the he-

ginning that T will not allow Jong

hes. What hon. Membe-s should

am- i3 whether thiv iy goine to  be

taken un or that it is an important

matter and it ought to be Included in
"the lisg of business,

Shri S. M. Banerfee: Wo are not
asking gbout the position, but vou will
surelv agree with me thal we have to
discharge our dutieg and we must dis-

cuss the politicai aspect of the whole
thing.

Shri Surendranath Dwivedy (Ken-
drapara): He p-omised lasy time to
te!l us today about the extension of
the session. He has not indicated
that.

Shri Hari Vishnu Kamath (1loshan-
gabad): I have a fourfold request to
make.

Mr. Speaker: Fourfold?

Shri Harl Vishnu Kamath: That is,
four points to make. The first (s
ahout the four ministries, discussion of
which was held over last session and
about which vou had promised that
time would be alloted.

Mr. Speaker:
me.

That he should ask

Shri Hari Vishnu Kamu.th'
raised here twice.

Mir, Speaker: I know that

Shri Hari Vishnu Kamath: You said
that vou wou'g consider the matter
with the Minister of Parlinmentary
Affairs and fix time for it

It was

Mr. Speaker: Therefore 1 will tell
him what happened to that.

Shri Harl Vishnu RKamath: The
second is: T heolieve the First Report of
the Central Vigi'ance Commission must
be taken up in this session and time
should be found for that. The third
point i that T found from the list of
o'd Bills nending that one very Im=-
na-tant Bill, the Judges (Tnquiry)
Bi"l 1984, which was introduced !m
Fehruarv, 1984, {f the date-stamp om
thic e¢onv ja correct —a niece of en-
ah'ing ‘egislation under article 124 s
pending. Iy must be taken up; it
1} vears old BIL
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Lastly, you were pleased to tc!l the
House sometime ago, when 1 raised
the point, thay you would exumine
the question of the President's rule-
making power when it comes to con-
flict with the Rules of Proredure of
the Hiuse 1 wonder whethe: that
has heen done and, if that has been
done, whether you wou'g tcll  the
House about it at your convenience,

4983

Mr, Speaker: ] am sorry I have
not done It. I completely forgot it
1 wil] do it now.

Shri Harl Vishna Kamath: You mav
please make a note of ijt. Only two
weeks remain for this session to end.

Mr. Speaker: 1 wi']l certain'y do It

St ¥TH W sgTg (Far)
& 7797 wrAar wE 2 v = gy Awa
& mafa gy and ¥

asw ®pYA c gE A T fom
T\ WG T GI E T AT T
SEA AT AW TET 2

Shrl Karnl Singhll (Rikanar): Sir.
most of us feel that this is not the
time for hoving any debate on foreign
affairs or to have any discussion on
anv of the problems re'ating to Kath-
mir . ..

Shri 8. M. Banerjee: Why”

mirht persuade
oninion also

Mr. Speaker: He
him outside. But his
must be taken,

Shri Karnl Singhjl: The han Prime
Minister is already taking the Mem-
bers of the Opposition inta confidence.
1 feel, at the present moment, thay is
‘the best procedure.

Bhrl 8. M, Bamerjee: I oppose it.
We T wA AT wifgar (Fiwrmarz):
o wEEE, & o W6 agw ¥ fy
Fries wor s £ e ) i nfieemmry

w1 ¥ o7 af e Y sty 9T T
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st f@ & ami anrad §) wolt o fas
fascama €Y T At 2 & &% &
ady &= 0 asT gedr g am A
/T a1 W1 5 frmer e sifasana
¥ q HE 4T 13, T qF aw Aedl 7
weat g1 @ifE Z1ai smgl aY swam Wy
wraw gt f ga fesgema & dw1 &wiar
Tarar =gy ¢ fow & fgeg o0 nEemA
7 favs amrae i afew g fesg #ifow
w1 f& ag st qu qEemT qg
wIEr {0 T T W T AT
wifir wvm fe e ag g feeg @
ar o fesg I7 @ 1% | T T Y
T=E AL (Interruption) g #x
S mad g wEal A gua ¥ o
wiad 1 wd wdT wfed qu w38
wi w91 fF oF 2w g1 o 6 oan
atgre A&t 7 a g

IR WERT ;WA ST
¥ AT A R R

o T w gT Mgz A g
fo=n § 3% mi wlt WD v ox
E9AT &1 7T W A AT A A
@ F €y ww 1A o g e e
af¥ermas & w aF wwer 91 Wy
|E w0 A gEr )

oW WENY . N9 I
wfgx

e T wART Wifgm : & A
Tq §7 7 AEAT § AfwA ag wn F1 A
% § 3T ® AT A Ty

uT W Rg W ag ar wenie oY
mE .

Mo w s sifgm . weaw

g7, & o & pdwn o v
7T W AT A A T g o

W WP IR AT, AT .,
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o tq AN A . v 75 &
Fafgtr war 1| & g & frder wov £
WM R A T F 0F T2 gIad
A1 wfeeara W17 fregmam, gEAma
w1 frg & Fooat 21 2w &7 ot gfmm
% amd, frgerm &7 3am T oamR
WY arfama 1 waaw i § o
TR AT TH

weay wgRT ¢ I A T 4T Al
HK 0 . oAl v i wif age
gt Adr o wE O WE agT ad f
A wma TR Wil wgr Iwe (Fa
Aoy ad | BEPAAAITEN T T
FFT AT A 35 wzA A ar 2
s fefallimm A w
faE g1ar me v oar B oo A onrgz
w ffoqzm az@ e 0 azgadeEa
grwm &p fir a2 #d 708 emmA 71 90
B AT g & ) TRET mEE A
A 557 e ¢ afEs e A
s ffqgaarrzvag AmeEAy
FETE@ry 1 & 1Ay faw veAr @
wrarfe @ AT ge v @ 9w #
&7 A A3 em7A 7E 0 f 7 A F8
a1 T woar

Ao W wANT &z ¢ 7 ama at
waar i oar

ol THAEE gRw (TIEET)
wore |19 & wrf fadea i g A 3Em
wq § 5w agr o v agw A

Shri Frank Anthony (Nom:nated—
Anglo-Indians): Mr. Speaker, Sir,
what I feel is—I do not know whether
other Members feel a5 1 do—that this
{s a reflection on our fighting forces
to say that It is a matter of shame
that we have not taken Lahore. It
may be & question of army strategy.
Who are they to talk about this?

Shri D. C. Sharma (Curdn<pur): 1
wanted to say something. But Mr.
¥rank Anthony hag already said it

Our forces are giving a very splendid
t of th

1
¥ES.

Mr. Speaker: Wha* nas already
Iseent eaid need not be repeated,

Shri D. C, Sharma: The interna-
tiona! situation must be discussed
because we should be able to sort out
our friends from those who are not
our friends.

Shri Kapar Singh  (Ludhianay: 1
recall that, during the last session, a
very high priority—as g matter of
fact, the first priority—was allotted
to eoetnin motion relating to the pri-
vileges o! Legislatures ang their res-
traint by Judecciary. Is  there any
likelihood of thig subject being
brought up for discussion in thc near
future?

Shri Bhagwat Jha Azad (Bhagal-
pur): T would like vou to request the
Government to give us a chance to
disruss our relationg vis-a-»'s Great
Britain and esnecially, our relationship
in the Commonwesalth. The way in
which Great Britain is behaving in
this wha'e afain i1 disgusting
Therefore, we want the Government
to give us a chance to discuss these.

Shri Satya Narayan Sinha: Re-
garding extension of the session, I
would like to say that there is no in=-
tention to extend the session anv fur-
ther. So, as schedu'ed, the House
will adiourn sine die on the 24th of
this month.

Shri Nath Pal (Rajapur): On pre=
sent showing only.

Shrl Harl Vishno Kamath: As at
present advised.

Shri Satya Naravan Simha: About
the report of the Backward Classes
Commission, the Minister s not here
1 have gent a message to him. I would
like to discuss it with him and if he
agrees, we shal] put it in the next
week,

About the Vigilance Commission Re-
port, I am not in a position to say
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anything. 1 shall comsuly the Minis-

ter concerned. He has sprung a sur-
prise on me just now. I am not in a
position to give any reply immediate-
ly.

About the Judges Inquiry Bill, I
think we shall place it in the jast
weck of this session.

Regarding Dr. Lohia's point, 1
think it has aiready been answered
by the House.

e W wAMT |ifgm - @7 gz
wqa arfag

Y weq ATergwmiAT ;29 A1 99 *
&g H g

Mo T wART difgur - zmiT g1
o At oz gafy JE am i

Shri D. C. Sharma: These
should be expunged.
our country. 1

words
It is & slur on

Mr. Speaker: Order, order.

Shri Satya Narayan Sinha: About
the international gituation, the opinion
is divided. So far as the Gowvern-
ment's intention till now |s concerned,
we do not wang to discuss this in this
seasion.

Shri 8. M. Banerjee: A point of
order. Ig it open to the Hon. Minis-
ter or to the Treasury Benches to
deny diseussion on any particular
matter? They do not want to discuss
foreign affairs at all. After a]] what
are we doing here? It i better to
adjourn the House. Let us go there
and work.

Mr Speaker: He need not make
any reflection on the Parliament. This
is no point of order.

Shri 8. M. Banerjee: During the
Chinese Aggression we were having
this debate daily.

Bhri Karnl Singhji: We are fighting
now.

Union Territories J4g88
{Direct Election to the
House of the People) Bill
Shri 5. M. Banerjee: W are fight-
ing; we know it.

Mr. Speaker: Order, oder.
Hon. Member continueg to speak,

The

Shri §. M_ Banerjee:
derstand the sentiments,

You will un-

M. Npedlier: 1 have everal umes
told him that there is some limit to
intcrruptions.

Shri Jaipal Singh (Honchi West):
Muy 1 know, Sir, whether the request
made by gy hon friend from Guar-
daspur that certain remark. made,
particularly a sentence utlered by the
Hon. Minister for Parliamentary
Affairs, be expunged. has been aceept=
ed or not?

Mr. Speaker: I am not believing .o
anything.

Shri Frank Amthony: All that Dr.
Lohia said should be expunged.

1115 hrs.

UNION TERRITORIES (DIRECT
ELECTION TO THE HOUSE OF
THE PEOPLE) BILL—cnntd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri Hathi
on the #h September, 1965, namely: —

“That the Bill to provide for
direct election in certain Union
territories for fllling the seats
allotted to them in the House of
the people and for matters con-

nected therewith, be taken into
consideration.”,
Shri Hathi  was w reply s the
debate.

The Minister of State in the Minks-
try of Home Afairs (Shri Hathi):
I am grateful to al] the Members of
this House who have participated in
the debate, for thelr ful] and sincere
support to the BIll. There was not
one voice which had anything to say



